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MCA/ORDER

This is an appeal filed by the assessee against the order passed by

the Id. CIT(A), Dhanbad, dated 21.08.2019, in IT Appeal No.CIT(A),

Dhanbad/10050/2016-17 for the assessment year 2014-2015.

2. Shri Rajesh Kapardar, AR appeared on behalf of the assessee. Shri

Khubchand T. Pandya, Sr. DR on behalf of the revenue.

3. When this matter was called for hearing in assessee’s appeal, Id.

Counsel of the assessee submitted that this is an appeal filed by the

department. When it was pointed out to him that this is assessee’s appeal,

he refused to agree and he was holding on that it is an appeal of the

revenue.




ITA Nos.180-182/Ran/23
4, In reply, Id. Sr. DR submitted that this appeal has been filed by the
assessee. He vehemently supported the orders of the Assessing Officer
and Id. CIT(A).
5. | have considered the rival submissions. A perusal of the appeal
clearly shows that this is assessee’s appeal. Further a perusal of the order
of the Id. CIT(A) shows that the Id. CIT(A) has rightly directed the Assessing
Officer to adopt the value as arrived at by the Id. DVO being the lesser of
the amounts in respect of valuation applying the provisions of Section 50C
of the Act. As the assessee is not able to show any reason to interfere in
the order of the Id. CIT(A), therefore, the impugned order passed by the Id.
CIT(A) stands upheld.
6. In the result, appeal of the assessee is dismissed.

Order dictated and pronounced in the open court on 06/05/2025.
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